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JUDGMENT(ORAL)

(By Hon'ble Mr.Justice S.K.Dhaon,Vice-Chairman)

The petitioner alleges that he is working

in the Department of Tourism. His grievance is that

he hes not been given an employment.

2, A reply has been filed on behalf of the

respondents in Oiich they ha'-ze stated that the

petitioner performed the job of Waterman for a

shorter time,

We are not inclined to go into controversy

for the simple reason that it is an admitted fact that

a comprehensive scheme has been drawn-up for

rehabilitating the casual labourers. The authority

concerned shall examine the case of the petitioner

as expeditiously as possible but not beyond the {

period of three months from the date of presentation i

of a certified oopy of this order before the authority
'i

concerrie-d , if it decides to reject the case of )

the petitioner, it shall reasons in support

of its order.

4. with these observations, this application
xs disposed of but without any order as to costs.
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